
ACT NO. XI1 OF 1936. 
[PA s SED BY THE INDIAN LEGISLATURE.] 

(Received the assent of the Governor General on the 
1st May,  1936.) 

An Act further to amend the Indian Tarif Act, 
1934, for certain purposes. 

HEREAS it is expedient further to amend W the Indian Tariff Act, 1934, for the purposes 
hereinafter appearing; It is hereby enacted as follows :- 

1. (1) This Act may be called the Indian Tariff 
(Second Amendment) Act, 1936. 

2. In the First Schedule to the Indian Tariff 
~ct,'i934,- 

(a )  in Item 47, for the entry in the second 
r.olurnn the following entry shall be 

Short title. 

, Amendment 
of First 
Schedule, 
Act XXXn , of 1934. 

- - -  - 
substituted, namely :- 

''SILK YARX including thrown silk warps 
and yam spun from silk waste or 
noils, but excluding sewing thread."; 

(b)  in Item 47(1), for the entry in the second 
column the following entry shall be sub- 
stituted, namely :- 
" SILK SEWING THREAD "; 

(01 for Item 49(1) the following item shall be 
substituted, namely :- 

I I 

valovem. 

I 
35 p" cent. 'wl 25 Per 'Jent. 

valorem. 

36 p" cent. ad 26 per cent. 
valorem. valorem. 

FENIB being born \ 
j?de remnants of 
piece-go~d~ or 
other fabric- I liable dut.y revenue. 
(a) of materials Preferential 

( 4 )  or 48(6), 
not exoeeding 
23 yards in 
length. 

(a) of ma. Preferentiel 36 per cent. ad 25 er cent. 

briab, not revenue. valorem. 
WITorem. 

exceedin& 4 
yards in 
length. 

and 
Price anna 1 or lad .  

under Item 
48(3), not ex- 
ceeding 4 
yards in 
length. 

( b )  liable Lo duty 
under Itern 

Preferentbl 
revenue. 

48, 48(1), 48 



Indian 4a~ij7 (Second Amendment). [ACT X ~ I  OF 

(d) for Item 51 (2) the following item shall be 
substituted, namely :- 

COTTON KNITTED 
APPAREL, includ- 
ing apparel made 
of cotton inter- 
locking material, 
cotton under- I I 
vests, knitted or 
woven, and cot- 
ton socks and 
stockings- 

(a)  of e weight 
not exceeding 
4 Ibs. per dozen. 

(b) of a weight 
exceeding 4 Ibs, 
per dozen. 

Protective. 

Protective. 

25 per cent. ad 
valorem or 12 
annas per lb., 
whichever is 
higher. 

25 per cent.. ad 
valorem or 10 
annes per lb., 
whichever is 
higher. 

! . . ' March 31st. 
j 1939." 


